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| HAVE CHANGED MY NAME | HAVE CHANGED MY NAME MOHAMED SOORYA, AS PER | HAVE CHANGED MY NAME MOHAMMED DUHAWALA = AS FROM SIMRAN PARVEZ PATEL TO AYESHA  KHATOON DOCUMENTS
FROM  DEEPIKA VSHDEV FROM  NAZRANA BEE D/O DOCUMENTS FROM, HASNAYET ANSARI. PER DOCUMENTS. TO SIMRAN SAKIB PATEL AS SHAIKH AS PER DOCUMENTS | HAVE CHANGED MY NAME
KUKREJA TO  KARISHMA SHAIKH SIRAJ TO NAZRANA | HAVE CHANGED MY NAME TO HASNAIN MEHDI KALBE | HAVE CHANGED MY NAME PER DOCUMENTS | HAVE CHANGED MY NAME FROM RIMA MAHESHKUMAR
SUSHIL KUKREJA AS PER SIRAJ SHAIKH  AS PER FROM HANI SHAMIM MOMIN MEHDI SHAIKH. DOCUMENTS. FROM VICTORIA CLOTILDES | HAVE CHANGED MY NAME FROM FAISAL  SHAIKH DHAMEJA TO  REEMA
DOCUMENTS. DOCUMENTS. TO HAANI SHAMIM MOMIN AS VIEGAS TO  CLOTILDA FROM SHAHNAZ MOHAMED MOHAMMAD  SHAHNAWAZ MAHESH DHAMEJA AS PER

PER DOCUMENTS. VICTORA TORCATO AS PER IQBAL NAWAB TO SHENAZ SHAKH  TO FAISAL DOCUMENTS

DOCUMENTS. IQBAL NAWAB AS PER MOHAMMAD  SHAHNAWAZ
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J thousand families of Kalyan
East will hoycott the election 9

Flood si

Kalyan :

In front of Vitthalwadi railway
station, all the citizens near
Valdhuni riverbed in Kalyan east
are scared. Every year during the
monsoons , rain water enters their
houses , causing a lot of damage ,
the family is running , the daily life
of the residents is always
disrupted during the monsoons. In
such a situation , on the opposite
side of the riverbed adjacent to
them , the municipal , government
, plot and that plot is on BOT basis.
has been given to a contractor.
The plot is being enlarged by
submerging more than 20% of the
straight riverbed , by the
contractor and the municipality
together , with the contractor hand
in hand with the municipal
authorities . Due to this, the flood
situation will be worse than what
happens here every year and
about 3000 families in the area
will be affected. Therefore, this
family is considered to be in a
position to boycott the upcoming
elections.Angry citizens protested
about this , but the Municipal
Corporation took no notice No. The
government took some action No.
Former corporatorUdayRasal is
trying to file a claim with the
National Green Tribunal . After
receiving this information, a
meeting was organized by the
local residents , through the
Valdhuni River and Residents
Defense Struggle Committee.
Former corporator of
KalyanDombivli Municipal
Corporation UdayRasal was called
for guidance for this meeting.The
reactions of the residents were
angry , many people's
representatives came and went
but none of them planned a
concrete solution , did not

not exercise their franchise. Such
a resolution was spontaneously
made by the residents. In this area
, the number of resident families
that are affected every monsoon
season is around 3 thousand
.Rasal said that a claim has been
prepared before the green
arbitrator for a stay order and to
save the river bed from the point
of view of the environment and will
file the claim soon. Also MP
ShrikantShinde is also being
buried by the residents by giving a
statement to the illegal river vessel
.Rasal also explained that they will
be requested to cooperate in
stopping that work .

ion due to flood in Valdhuni river bed

PUBLIC NOTICE

Notice is hereby given that my clients Mr. Pinkoo Lal
Gupta, & Mrs. Gudiya Gupta, at - Flat No. 304, Third
Floor, D - Wing, NEW KUMAR APARTMENT CHS LTD,
Complex known ‘RAMBHAU NAGAR”, Village. - Tulinj,
Nallasopara East, Tal-Vasai, Dist — Palghar - 401209.
They Purchased this Flat From Smt. Pannaben Bipin
Vora, VSI-6 -394-2018, Dated 17/01/2018. Her Husband
(Flat Original Owner) Late Mr. Bipin R. Vora, Died On
dated-30.06.2013. he living behind his Three Legal Heirs
1] Smt. Pannaben Bipin Vora, - Wife, 2] Mr. Smit Bipin
Vora,- Son. 3] Mr. Tanuj Bipin Vora, - Son.

So we hereby invite claim or objection that any person having
any claim or objection against or into or upon in respect of
said flat howsoever are hereby required to make the same
known in writing to our advocate office within 15 days from
the date of publication. D. S. TIWARI

Date: 18/04/2024 (Advocate High Court)

Branch: - Shop No. 19, Akanksha Tower,
Nallasopara (E), Tal.-Vasai, Dist.-Thane

PUBLIC NOTICE

Notice is hereby given that the LATE MR.
BALGANGADHAR SHETTIGER was joint owner of
FLAT being Flat No. 402 On The Fourth Floor Of
Building No. 30 Known As Golden Nest XII
Sonam Shree Co-Op. Hsg. Soc. Ltd. Situated At
New Golden Nest Phase XII, Village Goddev,
Bhayandar (E) Dist Thane 401105, Late MR.
BALGANGADHAR SHETTIGER is expired on 25-
11-2021 Leaving behind his Son MR. HARI
BALGANGADHAR SHETTIGER And two other 1)
MRS. GAYATRI BALGANGADHAR SHETTIGER
{Wife} 2) PUSHPA BALGANGADHAR SHETTIGER
{Daughter} are only legal heirs, who intend to sell
their flat

All the banks, financial institution, person etc. are
hereby requested to intimate to my client or to me as
their counsel about any claim, whatsoever regarding
the claims, Objections from any person having right,
title, interest in the said flat by way of legal heirs/Sale/
Mortgage etc. with sufficient proof within 14 days
from this notice otherwise it will be treated that
nothing objections or claim s their over it.

cooperate , so they will boycott all
the upcoming elections and will

R. J. Mishra
Date: 18/04/2024 (Advocate High Court)
OFFICE : 109, Bhaidaya Nagar, B - Bldg., Near Gopi
Mahal Hotel, Navghar Rd,Bhayandar (E), Dist. — Thane.

PUBLIC NOTICE

Notice is hereby given to the Public that the original documents executed between
M/s. Anubhav Builders, Through its Partners Mr. Bhimsi Dungarsi Nisar and Mr.
Bhimsi Akkhabhai Shah and Mr. Satish Mewalal Pardeshi pertaining to Shop No.
01, admeasuring 196 Sq. Ft. Carpet Area on Ground Floor in a building known as
Bhanu Co-operative Housing Society Ltd., Pokhran Road No. 1, Khopat, Thane
(West), Taluka and District Thane - 400 601, has been lost/misplaced. All persons
are hereby informed not to deal or carry out any transaction with anyone on the
basis of the said missing document. Further if any entity/persons including any
bank or financial institution has any claim, right, title, interest or demand of any
nature whatsoever into, upon or in respect of the said Shop or any part thereof or
the construction thereon, including by operation of law or otherwise of any nature
whatsoever, including by way of inheritance, exchange, share, acquisition,
partition, transfer, agreement, sale, assignment, bequest, charge, mortgage,
hypothecation, let, sub-let, lease, sub-lease, lien, lispendens, license, pledge,
guarantee, easement, gift, trust, maintenance, possession, injunction, loans,
advances, attachment or encumbrance, covenant or beneficial interest under any
trust, right of prescription or preemption or under any contract/agreement for sale
or other dispositions or otherwise in any manner whatsoever or pending litigation,
family arrangement / settlement or under any decree, order or award passed by
any court or tribunal or otherwise howsoever including by operation of law, are
hereby requested to intimate his/her/their share or claim, if any to the undersigned
in writing with documentary proof within 14 (fourteen) days from the date of
publication of this notice at the address mentioned below.

If no such notice / claim along with supporting documents is received by me
within 14 (fourteen) days from the date of publication, then it would be presumed
that there is no adverse right, title, interest, or demand of any nature whatsoever in
respect of the said Shop, and the same is free from encumbrance/s.

Place: Thane Adyv. Dattatray H. Daund
Date: 15/04/2024 B2/101, Shree Ganesh Towers C.H.S.Ltd.,
Near Gaondevi Bus Stop, Thane (W)-400 062.
Mob: 9819185969

PUBLIC NOTICE

Notice is hereby given to the public at large that, 1) Mr. Sumeet Arvind Raithatha,
2)Mr. Amit Arvind Raithatha 3) Mr. Arvind Mohanlal Raithatha 4) Smt. Kundan
Arvind Raithatha are the original Owners of FlatNo. 103, Bldg. No. 11, D-Wing,
on First floor, admeasuring 696 sq.ft. carpet area in Neelam Nagar Co-op. Hsg.
Soc. Ltd., situated at Neelam Nagar Phase-II, Prataprao Gujar Marg, Mulund(E),
Mumbai- 400081, lying, being standing on C.T.S. No. 43,44,45/4 of village
Mulund(E), Taluka Kurla, District Mumbai-Suburban, (hereinafter referred to as
“Said Property”). Mr. Arvind Mohanlal Raithatha expired on 05/07/2020 and
after death of Mr. Arvind Mohanlal Raithatha his 25% share of the said Property
has transferred in the name of his daughter Mrs. Neelam Parag Chatwani and
now Mrs. Neelam Parag Chatwani wants to release her share in favour of her
mother Smt. Kundan Arvind Raithatha .

That any person /other legal heirs of Mr. Arvind Mohanlal Raithatha/ individual
/firm / company having rights, title, interest, benefit, objection, claim or demand
of any nature whatsoever in and upon in the said property by way of sale, transfer,
contracts/ agreement, mortgage, charge, lien, legacy, licence, lease, sub-lease,
assignment, trust, easement, exchange, inheritance, gift, succession,
maintenance, occupation, possession or otherwise howsoever shall submit their
grievance within a period of 15 days of this notice at- 402, B-Wing, Shreenath
Plaza Tower, Near Datta Mandir, Dhobi Ali, Charai, Thane (W) — 400 601,
otherwise if the said grievance of obstacles or objections raised by them after the
expiry of said period of 15 days shall not be entertain, this notice is publish in
general for the purpose of information that my client shall Complete further
transaction after the expiry of the period of 15day's.

Pradeep S. Patil B.com, LL.B
Advocate High Court Mumbai
Office - 402, B Wing, Shreenath Plaza Tower,
Near Datt Mandir, Dhobi Ali, Charai, Thane (W) 400601.
Mobile No. 9821093893

PUBLIC NOTICE

Notice is hereby given instruction that behalf my
client MRS. SANGEETA MANOJ DUBEY is the
Owner of Shop No. B-01 Ground Floor, SAI JAN
SEVA SAMRUDDHI CHAWL NO.02, Situated at :-
Bilal Pada, Maljipatil Maha Nagar, Village -
Bilalpada, Nallasopara (East), Tal -Vasai, Dist-
Palghar and Survey No. 94, Hissa No. 2 and
Admeasuring Area 180 Sq. Ft. (Built up area)
MRS. SANGEETA MANOJ DUBEY had
Purchased said shop From MR. AVADHESH
KUMAR YADAV Sale Agreement Dated-
15/05/2019. This Original Agreement was lost at
the time of House Cleaning. MRS. SANGEETA
MANOJ DUBEY have lodge complaint in
Nallasopara Police Station bearing Lost Report No.
12327-2024, Dated :- 17/04/2024

So | hereby invite that of any person having found or
gets or into or upon in respect of said shop
howsoever | hereby required to intimate/information
the same to advocate office or above mention
address of owner within 14 Days from the date of
publication.

MRS. SANGEETA MANOJ DUBEY

Countersign MR.AWANEESH KUMAR TIWARI
Date: 18/04/2024 (Advocate High Court)
Shop No. 21, Jay Vijay Green Link Road,
Nallasopara (E), Tal-Vasai, Dist-Palghar.

PUBLIC NOTICE

Notice is hereby given that my client|
Mr. Keyur Jignesh Shah and his
father Mr. Jignesh Sevantilal Shah
are the owners of Flat No. 16-A/403,
Fourth Floor, ESKAY Apartment,
ESKAY GEEJAY CHS LTD, Saibaba
Nagar, Borivali West, Mumbai 400092
alongwith share certificate No. 4, Vide
distinctive No. 716 to 720 as
per Registered Sale deed Dated
05.06.2023.

Now the above said original share
certificate has been lost/misplaced by
my client, he reported the matter to
Borivali Police Station and the same
was reported under Lost Report No.
45714-2024, Dated 16-04-2024.

If anyone finds the above-mentioned
document in original Share certificate
having any claim thereon should
contact the undersigned within 15
days from the date of publication of
this notice, failing which it shall be
presumed that there is no claim of]
anyone in respect thereof and
whatever claim if any shall be deemed
to be waived.

Sd/-

UDAY V. SINGH

Advocate, High Court

Office: 2/E/3, Ashirwad Apartment,
Dhanjiwadi, Rani Sati Marg,

Malad East Mumbai-400097,

Mobile Number: 9869076919

Place: Mumbai Date: 18/04/2024]

PUBLIC NOTICE

Smt. Maria Luis Noronha is the
member of Prabhadevi Tower
Co.0p. Housing Society Ltd., Bldg.
No. 40, Room No.1087, Adarsh
Nagar, Worli, Mumbai 400030.

Smt. Maria Luis Noronha has been
lost her Share Certificate No. 073,
distinctive number from 081 to 90
(bothinclusive).

She has been applied to the Society
for duplicate Share Certificate in
Original one.

Ifanybody has any objections or any
claims should intimate with the
documentary evidence in Society
Office with in fifteen days from
publication of this Notice.

If there will be no objections or
claims received, the Society will be
free to issue duplicate Share
Certificate in original one.

Place : Mumbai
Date :18/04/2024
Sd/-
Chairman/Secretary
For Prabhadevi Tower Co.Op.
Hsg. Society Ltd.
Bldg. No. 40,Adarsh Nagar,
Worli, Mumbai 400030.

PUBLIC NOTICE

This Public Notice is hereby given to the
public at large on behalf of my Client Mr.
Shrikant Sitaram Masurekar, R/at. Flat No.
18, 4" Floor, Mogra Building, Ankur CHSL,
Near BEST Colony, Goregaon, West, Mumbai
400104 that my Client is the owner of the
aforesaid Flat and in the possession in the
said Flat, since many years. The said Flat is
owned by my Client by way of Law of
inheritance through his Father Late Mr.
Sitaram Gopal Masurekar, (who was original
allottee) who passed way on 16.11.2010. My
Client has got only one sister who is alive
todayi.e. Mrs. Swapnali Laxman Chindarkar,
as a legal Heir of Late Mr. Sitaram Gopal
Masurekar and late Mrs. Sharayu Sitaram
Masurekar (passed away on 23.02.2002),
who has intention to execute Deed of
Release in favour of my Client in respect of
the saidFlat.

Now the said Flat is going to be purchase by
Mr. Prashant Ganesh Gole, Mrs. Mamta
Ganesh Gole, Mr. Ganesh Namdeo Gole and
Mr. Pranay Ganesh Gole by Executing and
Registering the Sale Deed/Agreement in
near future.

By this Public Notice it is hereby declared
and informed that if anyone is having
objection in respect of the proposed Sale
Deed/Agreement of the said Flat, then
kindly inform in writing on the below
mentioned address within 15 days from the
publication of this Notice, failing which the
said Transaction will be further proceeded
and completed as considering No Objection
by anybody. Sd-

KIRAN U. PATIL
ADVOCATE HIGH COURT
Office: 163, Sunrays Shopping Center,
Sector 5, Near Apna Bazar, Charkop,
Kandivali Market, Kandivali West,
Mumbai 400 067.

Mobile No. 9869119794/7710979810,
Email: kiranpatil 1973@yahoo.in

hamefirst

We'll take you home

PUBLIC NOTICE

Shri.Madhav N.Agaskar, Joint Member of the Building No.10,11,12,13 Vijay
Park Co-operative Housing Society Ltd., having address at Vijay Park, Kasar
Vadavali, Ghodbunder Road, Thane (W) - 400607 and jointly holding Flat
No.604 on 6" floor of building No.11 of the society, died on 24.06.2017
nominating Mrs.Uma M. Agaskar and Mr.Rahul M.Agaskar as nominees in
respect of Shares issued by Society vide Share Certificate No. 55 bearing five
shares from serial No.271 to 275.

We hereby invites claims or objections from the heir or heirs or other claimant or
claimants to the transfer of the said shares and interest of the deceased member in
the capital/ property of the society within a period 15 days from the publication of
this notice, with copies of such documents and other proofs in support of their
claims/objections for transfer of share and interest of the deceased member in the
capital/ property of the society as below mentioned addresses. If no
claims/objections are received within the period prescribed above, the society,
shall be free to deal with the shares and interest of the deceased member in
capital/property of the society in such manner as is provided under the bye-laws
of'the society. The claims/objections if any, received by the society for transfer of
shares and interest of the deceased member in the capital/ property of the society
shall be dealt with in the manner provided under the bye-laws of the society. A
copy of the registered bye-law of the society is available for inspection by the
claimants with the Secretary of the society from the date of publication of the
notice till the date of expiry of'its period, with the prior appointment.

ADV.SUNIL DESAI CHAIRMAN /SECRETARY

PUBLIC NOTICE

NOTICE is hereby given that by my client in respect of correction of
her name. In the passport its by mistake mentioned as
“Shahanaahmed Miya Sayed” D/o “Ahmed Miya Yaqoob Shah Miya
Sayed” Mother Name “ Shehzadi Begum Ahmed Miya” instead of
“SHAHANA SAYYED” D/o “AHMAD MIYAN YAKUB
SAYYED” Mother Name “SHEHZADI BEGUM AHMAD MIYAN
SAYYED”.

Hereby my client categorically state that her correct name is
“SHAHANA SAYYED” D/o “AHMAD MIYAN YAKUB
SAYYED” Mother Name “SHEHZADI BEGUM AHMAD MIYAN
SAYYED”. Sd/-

Advocate Rupali S Pewekar (Gupta)
126, 1st Floor, Harmony Plaza,
Opp. Yes Bank, Boisar (West),

Boisar-401501. Mob: 9222786123.
Email: rupali.pewekar@gmail.com

Advocate High Court
NaupadaOpp Tribhuvandas Bhimji

Ph: 8879044747, 25348823

1,Sai-Sadan CHS, B-Cabin,Shivaji Nagar,

Zaveri Jewellers, Thane (West) - 400602,

Building No.10,11,12,13
Vijay Park Co-operative
Housing Society Ltd.,

Kasar Vadavali, Ghodbunder road,

Thane — West — 400607. XU}
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PUBLIC NOTICE

NOTICE is hereby given to the Public that, my clients M/S. SATYAM
RESIDENCY a partnership firm having its partners 1. Mr. Suresh Krishnappa
Palageni, 2. Mr. Arun Jagannath Shetty, 3. Santosh Gudda Suvarna & 4. Mrs.
Savita Suresh Palageni, having their office at Flat No. 201, Bhavana Apartment,
Plot no. 14A, Sector 1, Shiravane, Nerul, Navi Mumbai 400 706, has ready and
willing to purchase following land along with the structure on it from its owner
Mrs. Anita Tukaram Thakur, residing at - Plot No. B-69, Sector 20, Belapur, Navi
Mumbai 400 614, by way of legal documents, and the owner of the below property
has agreed to sell, assign and transfer all her rights, title and interest in respect of
the land with structure on it which is mentioned as per the schedule herein below:-
SCHEDULE OF THE PROPERTY
Plot No. B-69, Sector 20, GES, Belapur, Taluka & District & Thane Navi Mumbai
400 614, admeasuring plot area 229.110 Sq. Meters with structure on it having
Built up area- Residential 342. 235 Sq. Meters on it, as per the occupancy
certificate dt. 19/03/2018.
Notice is hereby give to the general public that any person or persons claiming any
interest in the said property more particularly described in the Schedule hereunder
written or any part thereof by way of sale, exchange,mortgage, gift, trust
inheritance, bequest, possession, sub-lease, tenancy, lien easement or otherwise is
HEREBY REQUIRED to notify the same to the undersigned, with all
documentary proofs, at the following address within 10 days from the date hereof,
failing which such claim, right title and interest, if any shall be deemed to have
been waived and/or abandoned to all intents and purposes and my clients shall
proceed further in the matter.Shri. Dinesh Bhalchandra Kale Advocate
Shri. Dinesh Bhalchandra Kale
Advocate

PR BTG YHR U6 fgadey, $e afgale, dal o, HSaRR,
TP (Gl e B AICIg URIEE el URET 2 feawren o siuedn 59,
fetidy WEY I FEA PG ROWE @d dg HROR_ A
TR T g MoReS UReH GRd BRI -3 FHe 4qd Herd.
T Tadld PIUTHGT Flel TGl TXbd TPR Gl 7 N I Hdad
fdy 9 SRR SR TR FIUATE YHRAT <ldl, godb fRagay e ol
T SR SR HeR fssadiar W aagR guf SRaid FFR e
DIV THRAT g, THRT 1 AT AHRIAR FUTHRS JGUR e
q T WG e Sf1ed o TfRd R e Arel derd dliebi=t poa e edt
CIEEICELE

e/ 94 | IUfaymT/ PErT 3HR
EEN e <R [ @t WA & o] 3T HIETERT 1

IERRI LS

w-¢o-oo | 400 | qumEHdt
ICEAl A EEG]

feTip: 2¢/0¥/R0¥ -
3. FUTel! THIVT TXPe. B.L.S.LL.B.DCT I UTATAT
g’ﬂﬁ: advrupalichavanmurkute@gmail.com
TS STBT : TF. 5. 1531, §I9H HidRIoraw, fRrawit s, vad 410 206
AT : 10, TR WoTe, 11713 gHAA THd TR,
Hea amst fAfRT, BIE, gag ¥20 00}

YI)F | =

Form No. 3
[See Regulation-15 (1)(a)] / 16(3)
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)
1st Floor, MTNL Telephone Exchange Building, Sector-30 A, Vashi,
Navi Mumbai - 400703 Exh. No. 9
Case No.: OA/776/2023
Summons under sub-section (4) of section 19 of the Act, read with sub-rule (2A) of rules of
the Debt Recovery Tribunal (Procedure) Rules, 1993.
CANARA BANK
vis

T RAHUL BUILDING METERIAL
o,

(1) Rahul Builidng Material, At Flat No. 02, Rahul Residency CHSL, Ganpati Chowk,
Mohone Gaon, Kalyan, Thane, Maharashtra - 421102. Thane, Maharashtra. Also At :
Jadhav Niwas NRC Gate Mohone Ambivali East, Thane, Maharashtra -421102.

(2) Laxman Atmaram Jadhav, At Flat No. 02, Rahul Residency CHSL, Ganpati
Chowk, Mohone Gaon, Kalyan, Thane, Maharashtra - 421102. Also At: Jadhav
Niwas, NRC Gate, Mohone, Ambivali East, Thane Maharashtra.

SUMMONS

WHEREAS, OA/776/2023 was listed before Hon'ble Presiding Officer/Registrar on

20.04.2023.

WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice on the said

Application under section 19(4) of the Act, (OA) filed against you for recovery of debts

of Rs. 45,64,550/- (application along with copies of documents etc. annexed).

In accordance with sub-section (4) of section 19 of the Act, you, the defendants are

directed as under:-

(i) To show cause within thirty days of the service of summons as to why relief prayed
for should not be granted;

(i) To disclose particulars of properties or assets other than properties and assets
specified by the applicant under serial number 3A of the original application;

(i) You are restrained from dealing with or disposing of secured assets or such other
assets and properties disclosed under serial number 3A of the original application,
pending hearing and disposal of the application for attachment of properties;

(iv) You shall not transfer by way of sale, lease or otherwise, except in the ordinary
course of his business any of the assets over which security interest is created
and/ or other assets and properties specified or disclosed under serial number 3A
of the original application without the prior approval of the Tribunal;

(v) You shall be liable to account for the sale proceeds realised by sale of secured
assets or other assets and properties in the ordinary course of business and
deposit such sale proceeds in the account maintained with the bank or financial
institutions holding security interest over such assets.

You are also directed to file the written statement with a copy thereof furnished to
the applicant and to appear before Registrar on 21.06.2024 at 10:30A.M. failing
which the application shall be heard and decided in your absence.

Given under my hand and the seal of the Tribunal on this date: 10.01.2024.

Note :Strike out Signature of the Officer Authorised issue summons.

whichever not applicable. Sd/-

Registrar
DRT -lll, Mumbai

FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)

OR A ONO A OLDERS O
N RAD PR N »
$1. No. PARTICULARS DETAILS

Name of Corporate Debtor Tanishi Tradewell Private Limited

[N

Date of incorporation of Corporate Debtor| 23/04/2013

3 | Authority under which corporate debtor | ROC Mumbai
is incorporated / registered

4 | Corporate Identity No. / Limited Liability | U74120MH2013PTC242324

Identification No. of corporate debtor

Room No 27, Mata Ram Devi Niwas, N S
Road, Mulund West, Mumbai City, Mumbai,
Maharashtra, India- 400080

5 | Address of the registered office
and principal office (if any) of
corporate debtor

6 | Date of closure of Insolvency 29.01.2024
Resolution Process
7 | Liquidation commencement date of 15.04.2024 (Order dated

Corporate Debtor 29.01.2024, received on 15.04.2024)

Murli Shriniwas Lahoti
IP Reg. no.
IBBI/IPA-002/IP-N00661/2018-2019/12110

8 | Name and registration number of the
insolvency professional acting
as Liquidator

301-302, 3" Floor, Indu Yash Appt.- I, Plot
no.186, Ramnagar Square, Cement Road,
Nagpur, Maharashtra -440010
murlilahoti2@gmail.com

9 | Address and e-mail of the liquidator,
as registered with the Board

301-302, 3" Floor, Indu Yash Appt.- Il, Plot no.186,
Ramnagar Square, Cement Road, Nagpur,
Maharashtra -440010 tanishi.cirp@gmail.com

10| Address and e-mail to be used for
correspondence with the liquidator

1| Last date for submission of claims 15.05.2024

Notice is hereby given thatthe National Company Law Tribunal, Mumbai has ordered the commencement
of liquidation of Tanishi Tradewell Private Limited on 29.01.2024 received on 15.04.2024.

The stakeholders of Tanishi Tradewell Private Limited are hereby called upon to submit their claims
with proof on or before 15.05.2024, to the liquidator at the address mentioned againstitem No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proofin person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016, shall be deemed to be submitted under section 38.

Date: 18.04.2024 Name and signature of Liquidator:
Place: Nagpur Murli Shriniwas Lahoti

homefirst

We'll take you home

Home First Finance Company India Limited
CIN: L65990MH2010PLC240703
Website: homefirstindia.com

the secured assets as mentioned herein below

Phone No.: 180030008425 Email ID: loanfirst@homefirstindia.com

POSSESSION NOTICE
REF: POSSESSION NOTICE UNDER SUB-RULE (1) OF RULE 8 OF THE SECURITY INTEREST (ENFORECEMENT) RULES, 2002
WHEREAS the undersigned being the Authorized Officer of HOME FIRST FINANCE COMPANY INDIALIMITED, pursuant to demand notice issued on its respective dates as given
below, under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (Act No. 54 0f 2002) and in exercise of powers conferred under
section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 calling upon you/Borrowers, the under named to pay outstanding dues as within 60 days from the
date of receipt of respective notices. You/Borrowers all, however, have failed to pay the said outstanding dues within stipulated time, hence HOME FIRST FINANCE COMPANY INDIA
LIMITED are in exercise and having right as conferred under the provision of sub section (4) of section 13 of SARFAESIACT,2002 read with rules thereunder, taken POSSESSION of

S. | Name of Borrowers/ Co- - Date of | Total O/s as on Date of
No | Borrowers/ Guarantors Description of Mortgaged Property Demand | date of Demand | possession
Notice Notice (in INR)
1. | Mahalaxmi Shavani, Late | Flat No. G-4, Building B, Patel Residency, Survey No. 5, Near Father Angel School, | 03.02-2024 1,23,452 15-04-2024
YELLAPPA NARASAPPA | Khoj Khuntavi, Ambernath West
SHAVANI (Deceased),
Other Legal
Representatives of Late
YELLAPPA NARASAPPA
SHAVANI (Deceased)
Santosh Jadhav, Sanjivani | Flat no -406, Building no-l Wing 4th floor,Shiv Utsav Complex,Phase-VIll,Pashane, ). 15,42,256 e
2 santosh Jadhav Karjat, Maharashtra, 410101 03-02-2024 15-04-2024

The borrower having failed to repay the amount, notice is hereby given to the borrower / Guarantor and the public in general that the undersigned has taken Possession of the property
described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act read with rule 8 of the said rule on the date mentioned above.

The BORROWERS/ GUARANTORS and the PUBLIC IN GENERAL are hereby cautioned not to deal with the above referred Properties/Secured Assets or any part thereof and any
dealing with the said Properties/Secured Assets shall be subject to charge of HOME FIRST FINANCE COMPANY INDIA LIMITED for the amount mentioned hereinabove against
Properties/Secured Assets which is payable with the further interest thereon until payment in full.

The borrower's attention is invited to the provisions of subsection (8) of Section 13 of the Act, in respect of time available to redeem the secured asset.

Place:- Mumbai
Date: 18-04-2024

Authorised Officer,
Home First Finance Company India Limited

Home First Finance Company India Limited

CIN: L65990MH2010PLC240703,

and “AS IS WHAT IS BASIS”

Website: homefirstindia.com

Hence, in terms of the provisions of the subject Act and Rules made thereunder, we issue this notice to you to enable you to discharge the amount due to the Company within 15 days from the date of this notice and take back the assets
mentioned in the schedule, failing which the assets will be sold to discharge the liabilities. This is without prejudice to any other rights available to the Company under the subject Act or any other law in force.
Theinterested parties may contact the Authorized Officer for further details/ clarifications and for submitting their offers. Sale shall be in accordance with the provisions of SARFAESI Act/ Rules.

Phone No.: 180030008425 Email ID: loanfirst@homefirstindia.com
NOTICE OF SALE THROUGH PRIVATE TREATY

Sale of Secured assets under Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 — (Notice Under Rule 8 (6))

The undersigned as Authorized Officer of Home First Finance Company India Limited (Home First) has taken over possession of the schedules property, in terms of section 13(4) of the subject act in connection with outstanding dues
payable by you to us. Please refer our Notice dated mentioned below, wherein we informed that we have published Auction Notice in the newspaper mentioned by fixing the Reserve Price as mentioned. The Auction was scheduled on the
date as mentioned. The Auction could not be successful due to lack of any bidder.
Public atlarge is informed that the secured property(ies) as mentioned in the Schedule are available for sale through Private Treaty, as per the terms agreeable to the Company for realisation of Company's dues on “AS IS WHERE IS BASIS”

S. | Name of the Details of property/ owner of the property Outstanding amount |  Date of Newspaper Date of Reserve No. of
No. | Account/ as on Demand Notice | Sale Notice e-Auction Price Authorised
Guarantors (in INR) (in INR) Officer
1. | Pitchammal Nadar, Jegan| Flat-101, A Wing, Ambience Sky, Survey # 20/1, adivali Gaon, Near 13,91,749 16-03-2024 News Hub + ) 16-04-2024 15,17,340 | 9770491073
SelvAmainthan Relax Garden, malangroad, Kalyan, 421306 Pratahkal ( English+Marathi )

STATUTORY 15 DAYS SALE NOTICE UNDER THE SARFAESI ACT, 2002

Date: 18/04/2024 Place: MUMBAI

The borrower/ guarantors are hereby notified to pay the sum as mentioned in the demand notice along with upto date interest and ancillary expenses before 15 days from the date of this notice, failing which the property will be auctioned/
sold and balance dues, if any, will be recovered with interest and cost.

Signed by Authorized Officer, Home First Finance Company India Limited




